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IN Tﬂncammr.. mmmslamm IBUNAL:HYDERAB.AI} BANCH

CP.N0.120/66. * |
. Date of orders22.11,96.
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And o
ﬂmiral VeS. Shekawath, 1,.N.

" Chief of the Naval Staff Kaval
Heaﬂquarters ‘DHQ;P. .

gouth Bleck,hew'Delh1-1100 11, _
Rgspondénts.
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' Ceunsel for the Appllcant' Mr,Ch.Narayana Charuulu

Ccunsel for the Resgmndents:Mr.4.RQDe§aréj}CG$C.

HON'BIE MR,JUSTICE M.G,CHOUDHARI,VICE CHAIRMAN
HON * BLE SHRT H, RATERDR A PRA‘S}D,I,EMB::R(A)
H@n'bie Trihunal haie the followly orderi-~

The applicant lS ‘absent. We have gone thr ough the

' applicatlon as well as ﬁhe order in the G,A.we have also

ne thrngH the order dated 23,11, 95, The aforasaid ¢
1 95 passeé by the Chief of Naval Staff shows

gor
dated 23.1

Athat the points ralsed by the applicant in the appeal
submitted duriag the personal hﬂdxxﬁﬁ eiven L3 him On a

sarlier sccassiod have been axamine 3 by the respmdents
and the appeal has been rejected by giving a reasoned
A grievance against that order cannot be made in the s

of Centempt Petition pruceedb on the basis that the =

r is ®ad in law on merits. Such cannot ke & groumn
It may ke mentioned that in order

. erde

alleging corntempt.
dated 5,9 , G5 in 0. A:N0.277/95,. The respondent No.2 t

was directed to dispose of the appeal of the applics

in accordance with the law keeping in view the obse
4in the order. The epder of the ”hief of N.val Staf
tm this dlCPCtl?n and prucee&s to deal with the ap
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reference to the points ralsed by the applicant.
I cannet therefore ke saild that the original:
order has not been complied with, Thus, the Co Py

is not maintaihable and as it is nat_maintainable

it is rejected.
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